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@il fage Rferersess areior

arfiraaer
wg ool 6 weradl, 2014

A Uer-1/132/201 3 /DR faerer faferenses smeier,  faga
sftferra, 2003 (2003 @1 36) W arr 178 @ s wea ofmrelt wem s
ferfarey ?W%’fm et oferat @1 welter wed guw @enm ud wesrerer @ wewre,

feresrtanfay Ferferarsy weran B, arerfer~

L4

-

. Hfdvea wrer war wrdey

(1) ze RfEwat o o oedly fage RfYemewss sraior frace erawenges
@ od Haw wEe) fafEras, 2014 By

(2) = faferrer 17.2.2014 & uga 6T
2. afdemarg vd frdesr |
(1) ze afeeat #, o oo B west F srewren, srafére = &,
@) CafReme o sfhue Rge sfafee, 2003 (2003 @1 36) B

o)  wwwestes H C‘awafie Bl @, ooy, $ar g osnelRs o o
serwd Hew gy ufenfaa Rnga siha By
(1) wwesiTes W ‘areafies stengluvr @, wenfiefld, Boer mrer swatEa e
uaT B ot sewwd e g uRwnive fge o 2

() CfEafreerdr & aswoms @ew A genfea Ree w ww wed gen o
afdrge &

(&) ‘@ar ¥ sou-wrioe Rl g, Foaefees Baly ugy i Sdeifaes
agw @ oo ooy Rt @ ser, sgale dorgse @ oweasE H
Pregey w1 v weel gren wifdn, Oroet Betiesrdt oft B, afims 3

50 GI2014 )
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@) Cadorsar RBftme @ www-www uzr,  wendenfim, el @
Riftraraes sneter (@fav-ufdas uRwor #F owwarn, ddefe dga
Hegesiores Ugw wwrer ween) fafrws, 2009 afima R stk Brd sos
uegTead! e off wikwtara ¥

@) srEer & sfufre @t gt 76 @ suwawy (1) F Rt duhtw Rga
faferaraes smefor afada By

@) TFepar & o weeseis #d Feeer @ oo arafae  siaduor wer
gHHT @ seqrea a3 Bar B v swalt @er
arectaes e @mer dggiua frenft aifida 2

(&) wor Riferaat & g H&,  MFor o1 el Russt $ o garr @
sremd A srefua aifdue eer B9 B 3Rew R st RBdar amr
e erHar @ svreTe oo BIwoT 2ol

G s e’ I aifafras & g 70 @ Iuenw (1) B ws o) @ aefe
smeer gy fafafde s s aifima 2

&) Fevdw e A, www-wew Uz, webieniya, defty Rga urfieeor
@edt ot wenuen o weuerer) Riftrmer, 2006 @ aefler By Rga
wiffreseor grer waraRanfra gevdw fer aifiga 3 ‘

) ‘oY Yuvr Bew’ A s wis B guddt B srgar, Pasit ot Rdasit ”
B wHsasTs sl B e saverdl, wenfiefd, wsfw ene dwor
Wew, arsier oy QT Peg W TS e UwUT dew a0 B

@®) Prafe uge RBmer A, swa-wwg o, ganieifia, a=fw fga .
Riftrreres sreior (Giawfaes uRwwr # Rrafa uga) Rfw, 2008

, aifdrder 2 30 sudt sud usargad! dHehrawr off wfkstta &

@ et wwm W wewssTs W Rt sty & v csemfre saresr &
Haferer e Qwur @ew B BU owg dAomare =T Sonaie He Uad-ad &
Iamreer W1 sreEr afida 2

(or) Pt worvw a7 el @ el oefer & fav srgyfa R 3
Fedftra s Uwor e mRT {Ru oe Ronare wr Aonare € peRT-sw H
Feurger W gt wfdna By

@ Repar #F sou-oftte Rafa uga, weg-efte Raefa uge s
fdwitres uga @ o ol Rtest & seger, segfe somaer @
FemrE A, TEd w1 uery et arel exfem, forad acarew wew off
afenfea 2, sifaga 2

(er) ‘wWemssTes® A 15 fee @ Uwr wewseTes sfada 2 oo RBo
Rfatde frga Juefiedt il smsmait @ 0o0.00 w2 uv aiew BF ae
uEd WeIEAie dfsa Ry ol ser g afEteRaa Rear smar 29

(2) weyafaa @ Twara, ow aw B def & e o Rug axg J i
srererr 3raférer o1 B, ww RARmAT F ugew esdl siv uwSt wmr, o wsi
ulRsnfter ot ¥ Tpeg afuiferrsr o Wrs ooty @1 aneor @Ry msnw oo s
ferst F uRenfla B, of aref o, oft wwern aftifrw o B o W s
fesell arey faferasr of By

3. aBewy

3o Tafraest =1 3Ry firs & udieast o faga ot Reerlt @en afa:dgor
& wFemH F aee oavewga @ e atlwe dw B oeems A fas ws &
erufesteaa frs argenzier, s Frdwor & firs gren o sene w=en B

4. ez

&%%w%@aa%mwzgm‘mﬁsmm%ﬁaugam
Fe-dlies Rrata uga o deiiers ugg @ weaw F gor dAagasnd A dwa
Rravanatt 3w warait @ eneg, #n
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5. Praeet & e genw

%mﬁmaﬁbmm~m&%mﬁﬁﬂww%ﬁm1% =y (2)

Rftite vgfy & smeme oY Tl F Rt = ur Seracts o stea el

T @ fsu wsmoer

THEEes @ Shwa Rhadal (OaotE) Rraerer & g woiry
ety A T a0
50.05 0.00

50.05 5004 35.60
50.04 50.03 71.20
50.03 50.02 106.80
50.02 50.01 142.40
50.01 50.00 178.00
50.00 49.99 198.84
49.99 49.98 219.68
49.98 495.97 240.52
49.97 49.96 261.36
49.96 49.95 282.20
49.95 49.94 303.04
49.94 49.93 323.88
49.93 49.92 344.72
49.92 49.91 365.56
49.91 49.90 386.40
49.90 49.89 407.24
49.89 49.88 428.08
49.88 49.87 448.92
49.87 49.86 469.76
49.86 49.85 490.60
49.85 49.84 511.44
49.84 49.83 532.28
49.83 49.82 553.12
49.82 49.81 573.96
49.81 49.80 594.80
49.80 49.79 615.64
49.79 49.78 636.48
49.78 49.77 657.32
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49.77 43.76 678.16
49.76 489.75 699.00
49.785 49.74 719.84
49.74 49.73 T40G.68
49.73 49.72 T61.52
49.72 49,71 782.36
49,71 49.70 803.20
49.70 824.04

(Uedes 0.01 vAdSE WA B AU fGuee g UNKR 50.05-50.00 TaSrs @Y et

Jor ¥ 3s5.60 UA/Meeltare €2 @ 50 vads F MY F 40,70 vadts ¥ AT o
ety ¥or & 20.84 VA /Mpeirae 42 @ wawer &h):

uig wE B -

(2)

@)

(i)

(i1i)

iv)

dusr @B wu A wud, warse @ Rrifa ofera dw B sioota garg
Riftrafra fou ot ¥, @ fow Rraee 8g uwwre, oa awafis s
srgitra seqres @t srden siftes @ ww B, s Rfrer @ ww (3) &
fefde gonelt @& e 303.04 AN/ Meoitare w2 ot v av F s
ardl gfon:

Bda g7, Fuw B mHu A it oSea d@w B sioefa wwre o o S
BT UHTST wYE arey Ieurger heel Torerest fafan mryr e Beer
oer & @ fraes &g uwisl uvo1.4.2014 F wvop wdt ghf,

Ues HHwadies H woar gy argegdl et & 12% A afes ar 150
Fomere, o off ww B, A vuwr ww Rerhl B o Rooe B v
erser &bt ‘

v mwaeies # Rebar gre sl senEs B 12% A e em 150
Forare, W ol ww B, I wuwer sfuw sfaduvr & o frererer ' B
uanE, wermd wmol @ simetuwr ot wenm @ Tarw, g #0 ot sw
Riftrgsr & @iz (5) g enfya H

%Wﬁ%%ﬁﬁmwmwwmv@%%swmwzm

(=)

)

(o)

()

Fraerer @ fow Uiy 50.05 Uadie 3w 3w st o Birs Readefl o
erEy EYOm |

‘50.01 vHESls F A 3T ‘500 vads A A wdl 25 s Rt
saae @ aeerd! RFuaosr B oo weny o ud o @B Reefl e A
@ aate @ oo sfaersht s 3 Ued ad & send @ Roasar g,
ar ad B el | o@ aw ar Bedt o 3w e wAR, o angeuw

- wesh one, @ smwr g Rfefhe  Sraen fense anenfa asures
‘el B e ol vew B wemw wew uw anaf¥a Sen s Raes

W Fger B ey 3fa Hmy A wwredfa Bear oo

frama oftora daew (1) s50.0s5 vudts 3 ‘50.01 U A AT g
50.0 2 frd @@’ 3T (2) ‘s50.01 vESs ¥ MY 3T 500 pude
# i od @ fas feadpll & sie ‘49.70 veds B M0 3 g
0.01 vusle ® fpadft sfaver @& o qEEE, T BOM|

‘49.70 uwusis A MA@ Tus Beadel F Ruem @ g ey B
%Waﬁsm%a%%vaﬁmm@waé»@@mgg
yeay g @ ad B oegdh A o G W orers sy we ws @
safer, @R snmemss  THEl MU, @ SNUTmersh  uv  amater  arw
fateratoe sares @l & afwa mof Q’W B ZEeE O aeniie BraTr

®
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3fre fraorar ofterg duer & wiwAwe @ sgsu 3R BT A TERE
foserr e |

(3) domr & wu F wruenfoverse ur Preifa ofiee d@w @ sfedte wer ot org
Frer T udor YA ord UH ganew wSeel fwest ameior grer Ffeafie Bewr onar
2, @ Trusrer 8y wendl @ fore @u aw Rooe oo foer ov syonfda =t ow
Forf watEl @ sremy el

(4) %W%%mmnﬁwmwmammmga%ﬁw%mw
FHaT B aen wweArR, ga: sfuygfRra fear oo

(5) fere & MDA ud, uderor B e seares Pemw @ Ioowa ye Fw fas
& sicnafra sewsd ol 6 #A A zwibes aafy & o o ALY -JHAT UT
werrieifiry  Wwdty  faga R sveer (Geiowsar,  ddeifdes wgw o@en
werpTae Pafa uga wersr ween) Riftrers, 2009 § amor gRv owgiv o W B
o gfterer @ uRvnwwawy fys F siaaifia sewel mel @ o Hfe RfeRe sw
wepTe @ simtuer & feu ugwe W due @ acarel $u ool off fen @ srdfie
vEad gu, Traesr &g wwrdl uz wew sk

Tadelt wreren/frvarse/arsgy s¥orr erar ¢ 1.7 o /feetare R

doer @& wu  vdlos Frw 31.3.2014 @& HGT U T 2.872/ esare
e 3w aeuvare sion 9T ¥ 5.6 4/fpeitae w52

sraaE  wras _ BYon IR T 3.03/fetae |9
RUSEEE o o T 8.2 4/fsEETe e

(6) & sgewmiae staedaion &t & dta siav it Reoa @ e gerd
Fororen wiatte &x @t Beadell @ argwr, Ruee @ e vand gz spenfla wster
gsfrer ot wiRty grr 8 oneoft aray iy Rt @ o aw o ond aeh
W"wgﬁgwmﬁm%m%%%%ﬁmﬁmﬁﬁwvmﬁ
1 a3t ]

6.  drgor, g way f¥HeT werE ween

(1) www-mwm ur uendeifira e os g @ fage Rftwmes anaior
(Biae-ufoaes urwor ¥ Prafa uga) Rferasr, 2008 & 3udgw e & wiwon,
sreppEteTy wer A FaATE Wt B e eeg &1

(2) werwa Icared Beg Toe @is © AW et e Owor dem g sifdw wu
3 Fenr @ ord arome Raw o sooww smgd! @ SR Yo o SeTesr S

uig uE e uurerer @ Re seume sl # gadlsrr, wefefdr, s @
e wedty Rga Rfawe smior @Glor-wftas orwwr & frate oge) Rfees,
no08, o off Baty &, @ siadfa Rfafde ufver & sz seera Reen soom

(3) st wdvon @ wr amevedh gy, wr Reeft garelt wsvese @ wrser @
ot wfersr @ snEmz we, OfHer B anddl or feeft samw @uslt o e @ Iee
wrefar® asnder @y wdon I wiE ardfera & & amaor Oft Ofy, Sy gox REBuw
WY, N oe W ARer ¥ WMo | o Iaw ww F ofFHor T g wf¥e B omar ¥
A smeier sifeferas = sues srefler mame o Rfgs & sioola Reell sww odarg
ur ufrger weem 1@ e, Q¥ aBHwr o swfy B S O swmwm wuslt W
ey B Uty fHecrer @ fdu Beeh off andv @t srefleee wmw wdon

7. Fraerer wrar @ oo v Sfenslt & aifPseor B uRemw

{1} W%MM%W%@H&%WMWMW
sreeifra Rreeelt & 12% w1 150 Fowae, o ot wH &, A siftes wd @ oW
fre fewheft ‘49.70 aenm Iud sfees’ B

wig wE s Fedt dar @ fga off siftes Ferl o sty aw @@l @eh
st Trs feadesht 49.70 vade & g

£ T2
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oedlwror sy we & RAfafde often srow & @l siaous sordal, s Reagor
wuteral g srew srawfowe war off &, g ofte RBreert & g st uv @
areft 3 et wow aft sige-—wfdwe e uv @meg #eft

(2) worgssEtes @ e Bdar g Rga ot e siasuonsifis  siaduer oF
frgbar & argyfua sfaduer & 12% JT 150 Fomare, o ff wmH B, A sifus @@
m,mm4gvomﬁgaﬁzmmﬁ

uig ws B -

0] Rrdar a1 Riga o1 ord o simauer @ sgetay wd St s Bis
fpaelel ‘49.70 vads F MY ¥ v Rdar s Rega o1 o aiftes
gﬁzmﬁmaﬁmﬁmmw‘so.mmﬁgéﬁm

(i) ofre o Meid ¥ gd odewr afaRfedl s 3A smw owd @ A
Feurest deEl g fUga @ et sewet siamauwr @t e wEE R
sraferes arafyr & o w1 delorear Rftwest & sgwr, sner w
arggea Wely ol ey @ fav saa Rftds s fier @ ge @efh

(i) werdsrg ofaffRl & v el gfre & Hznd qd soams B g

Fof &t et ume & Berlt o suwdww Rl sy oder 3 s

Zreft s fors Beaddefl 49.70 3w @R aifas 8n
(3) su Rt @ RAdws 5 & siocla vanegess Rues & o gert @
arerren, Toramer @ o aifaRaew use su RSws & wis (1) 3 (2) & Ritfse
i e @ sftsar F v wwgsls B v Regp o st Rrerh aen wa
se:grgur @& Rau ool g, wlw wawseles @ ahwa fas fsadfl o Rfttms @ wis
(7) # Rl veld & sragar, %ﬁmﬁm%%ﬁ&:aﬁm ‘49.70 UHEHIS
3 Ius afas B

udg wE

0] gu fAaftwsr & =z 1 3 2 #F R amn Hen o sifuear #
Foraseieel @ SRIE ga B wH yaduwr & far Peee 3 e
asftrsas uwrz, og fos el dusr & mu & wgd, Rearge o
Wﬁaﬁwﬁm%mmuﬁmﬁﬁaaﬂmmm@
I @wenl o wtataan g Rt Bee omd ¥, gror ‘49.7 wudts
3w aiftres ®), s Rfers @ sis (9) # Rfafdse uefy & s,
Y wreolt s #F RfHfEe e uv g,

(i) smfihe ofafaftret @& e ofte & Hed @ gd saue Psw BRI
Prger ot fseht Rreorft o Recer @& sifaRaa ware & sgarevr 3 ue

}

FJRoft a3
® || o W 12% 150 HoUAE A BH AT IWD THDE &
(iy |remaht BRT Rega @) tues| | [wHEasee o stwad s ieade

et @ v awgmites #) @ acaehl RBees B o ouse @
arspegEr B 12% A s 3| |20% @& Jewwsar
1 5% B

(i§)%@%m¥%@%ﬁwm%mww&
Rt @ 2 B wegetes  H) | jomerst Rees @ e uew @
gl B 15 % A fEw slvjao% B TGS ¥

(i) |[Peelt  @ar @ra faga @t it | AR @ sad fas et @t
Breet @ o wwgse J)|jaeersl Reee @ o yewr @
srsrgedt B 20% o e # 100% B THDBET

(iv)|[Feeft  Rrepar a7 Riga o @@ |[@Fasdies @ staa [ Reededt @)
sindtaor @ fw awasite @ joxenst Ruee @ e gsew @
gt @B 12% A aftrs aNE|||20% B TEGE
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RACSIEIRIERER

SR
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v)

[T —
aggor &H
gt @

g @ ww
HFEgeTs o

A afies 3w
20% W

&Y
AT 1)

15%

HHATTATES @B ITST Tors Ueaarsft ot
dezerslt Rrasrer & o wane B
40% T IIEHET

(vi)

Tt WAt mw Rga @ @A
iegaer B e Iwgses &

11100% & wwesey

W%mmwaﬁ
aererslt freersr & oo wae @

st @ 20% A aiftresar
St SrepEt W 12% 150 Foware A

aftrs 2

M

et e @Ry faga @ 3ifdes
foreprefl B o wegsEts F 150
Forere W aifess St 200 FHomare

HIASATES & TS T8 nhaery
wgezarmrsll Rresa & o gy
20 % W wWEe

o &

(i)

T B
et war  grer ES
el 8 v uwwsis F 200

FHomere A atees 3T 250 FHonare

TFATEATS B 3NN (9= eaaay
arzersll Twes & B0 umre
40% W TP

5 &

{iin)

GEAE-3 )
et war mr faga o afaes
forepreft @ oo werwssTes #F 250

Foere A it B

TAHFEESE B STHE e fewereh
agererrelt fraever @ o weny
100% W WIHDET

(iv)

et Rresen mr g @ @
sfengtager & &0 mwwssEts # 150
Foare F aifas 3 200 FHonvare

Som————- . S -
aezemelt Praser & Bo gsw
20% @B HIABET

o

v)

o B

fpeht Rdar @ Rga @ ow
fedlger @B U wEgEATs # 200
Homrare F sfrs 3w 250 Homare

G

HAAATS B 3a fars feadat
aeerell Prasme & o e
40 % W wHweT

98

(vi)

Teselt Prpar s Rga @ o st
grgur & fdo wwgmles H 250

HFHAWATD & T 198 Nperret @
acxersl fames @ o g @

HIONIG 72} ol EGEDS %

100% & waosey

et mm

G 3 W 12% 150 IonaEe F

WH AT IED [HAIET B

(i

aggdt W 12% F g SR
15% ae Pl Rar gy Rga @
wH 3ia: Suvr B o

303.04 OA/pottare wE @ feraerer
@ g Bo av B 20% B T
T WHASHATE o siva e et
& gererrsht Rrasa @ o usre, o
it @ &,

(i)

et @ 15% A aieRs &
20% &w el o o Rga &
wH Iemauer @ v

|oft e e,

303.04 %&ﬁﬁhﬁ'ﬁﬂ%%w
@ frw Ba &y B 40% D wewE
ur FHGwAs @ e s Reeh
@ wewardt Praes & f&o wene, o

(iii)

B e Bu v @& 100% B Weremer

303.04 OAABorare G @ faaere

T Wi oSt attva frg Rsesieh
@ weaelt Prees & e wane, o
aft @ 7Y,

[orer areeet @t 12%. 150 Fomare A

arferes &

O]

el Reer s Rga @ @)
Iearaor B o wewsTe #H O 150]
Homrene F sfies 3T 200 Homa

a® B

303.04 UA/Mpearc @C @ G
@ e By gv B 20% B HWerssy
U HAGEEATE @ 3itua firs Reodsh
B aesarst Rrasa @ Bro gere, ot
ot maA B,

(i)

far
L5 oe 1

lli303.0a4 UdAPantae we @ rages

[epeht @]
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aratavr @ Ty WHUEHIS # 200
Forere A siftes 3y 250 FHowag
e B

B g DU 8T B 40% W WHPHET
T WHmEATEs W aftaa frs feesel
@ wovarsh o @ oo usw, o
3ft war &,

(i)

foseft Repar zrr Rga & oH
afa:gquy @ fp werrssites # 250

Fomrere A siftes B

303.04 HAAbcitaic He @& feracter
& fp g aT B 100% B WHDE

Y FHIEATE @ ana fore Reat=i]

B aevard)l Fresrer & o geane, o
ft war =Y,

() = R @ AfRwme s @ sigsla wensgag BBasbar g ul&®
FFawitest & fav Rga & simduoes Rl @ e, o e Wl so0.10
vads 3w aftes %, Troere @ o gart & seman, Reoe @ B sifbs uewe,
Feverrsl Prasrer ® usrdt, ow Bz e ‘s50.01 vads @ R e 50.0 veis
F Y =AY o Tz sl & wagew ==t uw el

(5) ww Presrefafies siadun @ oo REfe s fien o sifipay w@E @
o @ar zw ffras @ ws (3) & afus freorft 3 o siqeuy @& oo ucts
it zrd @ o Ruee &g sifaRen ver vd Reeoe @ fae vl & oo
& foro ety mwen s Rfewdl & seEy 1 3T I @ srgaw @l

(6) wa Rfrst @ Rftms 5 @ 3ioola gasreEs Puoa @& o vl @
arerrar, Rraoer @ e sffRea v fge off sfies amevor a @ser arastgor @
e @y, Eeh ww fus el so Rtmsw @ ws (8) o Riaide ugfy @ seoar
‘49.70 TENs ¥ MY B 3 wg ‘49.70 vEds A H @t s Gewft o
';?ﬁarﬁ 824.04 UA/peitare v & fracer & faw weme & 100% @ HAGET

uig wE fp weerelies @ drve ow firs sl 49.70 vadis & wa B, s
faferasr = wis 8 # fUfaffe gwsll @ zgeEr dusr @& wa # e fewearge o
Rrifya ofterar dw B sioofa @wend o org A @ weEler wmIE aret OF Icurge
Beel, oo, Rfenr agrr RAlrefaa Bear onar B, g Bdar gy faga & wa
sta:@aur @ fap Raes @ e siffea uar 303.04 A /Mpeiae w62 @ Faest
@ fou By ez B 100% T JTAGET BT

oo Pusrs & o sifaRes gae sew st @ wew owu #F S 3w oy
aiftres Toreprelt & forw evop, @idt Bfory

(7) =u Rfraw @ wmis (1) 8 (2) 9 RaEe amn Ao & siftwar # v
FFesATEs @ fep o firs Rewih ‘40.70 vEds IR Iwd sfvs R faga @
ftres Rrpreft s siadigor & o Raee g afaRaw wse, s sgenae & o
warsit e Rrdaeit @ smaew e wemm wu A Few s gu, wwwsie @t
3 firs el o acersl wardt & ufowa & wu d asmeor g RBfafde Bso
Sitieri

wig ws s et s fafras @ ws (1) afw (2) @ Rfatle amsy e ot
siferepar 3 3 ¥ Rftres ufders Rraee ur Rl o@ go, aiftes Reoerft s
wH afadgm B feu Rraes g sfaRen vad @ fae Rfdes 2 o1 Rftte oy
TEFOTY | ‘

(8) Scrs el B fag, o fis fGewdeR 49.70 vass @ w3, Rga @
sfers Rrpreft v ww simfuor @ o sfaRew wer, s srgemwe @ o
Barait 3ty Riareil @ smmeo ww wwrs A fur eva B owe gegsis @ st
fars B Br amerlt gwdl @ ufdee @ wa A et grr RfEaids Reo
i’ﬂT@'gf:

uig wE I srEter ‘4s.70 vasts A MY aft Beededl @ Rfdes Yo @ e
vd afirs Rrefl @en e si@dgw @ v Raoel @ e sfaRes gant 2g
Rifdreer 23 RAfTEe oz IBom
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CENTRAL FLECTRICITY REGULATORY COMMISSION
NOTIFICATION
New Delhi, the 6th January, 2014

No.L-1/132/201 3/CERC.—In exercise of the powers conferred under Section 178 of the Electricity Act,
2003 (36 0f 2003), and all other powers enabling it in this behalf, and after previous publication, the Central Electricity
Regulatory Commission hereby makes the following regulations, namely:—

i. Short title and commencement

(1) These regulations may be called the Central Electricity Regulatory Commission (Deviation Settlement
WMechanism and Related Matters) Regulations, 2014,

{2)  These regulations shall come into force on 17.2.2014.
2. Definitions and Interpretation
{1} In these regulations, unless the context otherwise requires,—
{a} ‘Act’means the Electricity Act, 2003 (36 of 2003);

{b) ‘actual drawalin a time-block means electricity drawn by a buyer, as the case may be, measured by the interface
meters; ‘

{¢) ‘actual injection’in a time-block means electricity generated or supplied by the seller, as the case muy be,
measured by the Interface meters;

{d) ‘beneficiary’ means a person purchasing electricity generated from a generating station;

{e) ‘buyer'means a person, including beneficiary, purchasing electricity through a transaction scheduled in
accordance with the regulations applicable for short-term open access, medium-term open access and long-term
access;
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() 'Connectivity Regulations' means the Central Electricity Regulatory Commission (Grant of Connectivity, Long
Term Access and Medium Term Access in Inter-State Transmission) Regulations, 2009 as amended from time to
time and shall include any subsequent amendment thereof.

{g) ‘Commission' means the Central Electricity Regulatory Commission referred to in sub-section (1) of section 76
of the Act; ‘

(h) ‘Deviation’in a time-block for a seller means its total actual injection minus its total scheduled generation and for a
buyer means its total actual drawal minus its total scheduled drawal.

(1) ‘gaming’in relation to these regulations, shall mean an intentional mis-declaration of declared capacity by any
seller in order to make an undue commercial gain through Charge for Deviations:

(1) “Grid Code’means the Grid Code specified by the Commission under clause (h) of sub-section {1} of Section 79
of the Act.

(k) ‘interface meters’ means interface meters as defined by the Central Electricity Authority under the Central
Electricity Authority (Installation and Operation of Meters) Regulations, 2006, as amended from time to time.

() ‘Load Despateh Centre’ means National Load Despatch Centre, Regional Load Despatch Centre or State Load
Despatch Centre, as the case may be, responsible for coordinating scheduling of the buyers and the sellers in
accordance with the provisions of Grid Code:

(m) 'Open Access Regulations’ means the Central Electricity Regulatory Commission (Open Access in Inter-State
Transmission) Regulations, 2008 as amended from time to time and shall include any subsequent amendment
thereof.

(n) "Scheduled generation’at any time or for a time block or any period means schedule of generation in MW or MWh
ex-bus given by the concerned Load Despatch Centre;

(0) “Scheduled drawal’at any time or for a time block or any period time block means schedule of despatch in MW or
MWh ex-bus given by the concerned Load Despatch Centre:

(p) ‘seller’means a person, including a generating station, supplying electricity through a transaction scheduled in
accordance with the regulations applicable for short-term open access, medium-term open access and long-term
access;

(q) “time-block’means a time block of 15 minutes, for which specified electrical parameters and quantities are
recorded by special energy meter, with first time block starting at 00.00 hrs;

(23 Save as aforesaid and unless repugnant to the context or the subject-matter otherwise requires, words and
expressions used in these regulations and not defined, but defined in the Act, or the Grid Code or any other regulations of
this Commission shall have the meaning assigned to them respectively in the Act or the Grid Code or any other
regulation,

3. Objective

The objective of these regulations is to maintain grid discipline and grid security as envisaged under the Grid
Code through the commercial mechanism for Deviation Settlement through drawal and injection of electricity by the
users of the grid.

4. Scope

These regulations shall be applicable to sellers and buvers involved in the transactions facilitated through
short-term open access or medium-term open access or long-term access in inter-State transmission of electricity,

8. Charges for Deviations:

(1) The charges for the Deviations for all the time-blocks shall be payable for over drawal by the buver and under
injection by the seller and receivable for under-drawal by the buyer and over-injection by the seller and shall be
worked out on the average frequency of a time-block at the rates specified in the table below as per the methodology
specified in clause (2) of this regulation:



o 1l -avg 4] W 1 ST _; STHIEE
Average Frequency of the time block(Hz) Charges for Deviation
Below Not Below Paise/kWh
50.05 0.00
50.05 50.04 35.60
50.04 50.03 71.20
50.03 50.02 106.80
50.02 50.01 142.40
50.01 50.00 178.00
50.00 49.99 198.84
4999 49,98 219.68
49,98 49.97 240.52
49.97 49.96 261.36
49.96 49,95 282.20
49.95 49,94 303.04
49.94 49,93 323.88
49.93 4992 344.72
4997 49.91 365.56
4991 4990 386.40
49,90 49.89 40724
49.89 49.88 428.08
49.88 49.87 448.92
49.87 49.86 469.76
49.86 49.85 “490.60
49.85 49.84 511.44
49.84 49.83 532.28
49.83 49.82 553.12
49.82 49 81 573.96
49.81 49.80 594.80
49.80 49.79 615.64
49.79 49.78 636.48
49.78 49.77 657.32
49.77 49.76 678.16
49.76 49.75 699.00
49.75 49.74 719.84
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49.74 49.73 740.68
973 4972 761.52
4977 49.71 78236
4971 4970 | 803 20
49.70 824.04

(Charges for deviation for each 0.01 Hz step is equivalent to 35.60 Paise/kWh in the frequency range of 50.05-50.00
Hz, and 20.84 Paise/kWh in frequency range 'below 50 Hz' to 'below 49.70 Hz')

Provided that-

(i) the charges for the Deviation for the generating stations regulated by Commission using coal or lignite or gas
supplied under Administered Price Mechanism (APM) as fuel, when actual injection is higher or lower than the
scheduled generation, shall not exceed the Cap Rate of 303.04 Paise/kWh as per the methodology specified in clause
(3} of this regulation:

(ii) Provided that no cap rate shall be applicable with effect from 1.4.2014 on the charges for the Deviation for the
generating stations regulated by consumer using gas supplied under Administered Price Mechanism (APM) as the fuel,

(ii1) the charges for the Deviation for the under drawals by the buyer in a time block in excess of 12% of the
schedule or 150 MW, whichever is less, shall be zero.

{iv) the charges for the Deviation for the over-injection by the seller in a time block in excess of 12% of the
schedule or 150 MW, whichever is less,shall be zero, except in case of injection of infirm power, which shall be
governed by the clause ($) of this Regulation. :

2y The Charge for Deviation shall be determined in accordance with the following methodology:
(@) The Charge for Deviation shall be zero at grid frequency of 50.05 Hz and above.

(b} The Charge for Deviation corresponding to grid frequency interval of ‘below 50.01 Hz and not below 50.0 Hz'
shall be based on the median value of the average encrgy charge of coal/lignite based generating stations
regulated by the Commission for any six month period preferably from July 10 December of previous vear or
from January to June for the vear or any other six month period if deemed necessary and suitably adjusted
upward to coincide with the Deviation Price Vector,

{c)  The Deviation Price Vectors shall accordingly, be in steps for a frequency interval of 0.01 Hz between grid
frequency of (i) 50.05 Hz and ‘below 50.01 Hz and not below 50.0 Hz” and (ii) ‘below 50.01 Hz and not below
50.0 Hz' and ‘below 49.70 Hz.

(d})  The Charge for Deviation at grid frequency "below 49,70 Hz" shall be based on the highest of the average
energy charges of generating stationsregulated by Commissionon RLNG for any six month period preferably
from July to December of previous year or from January to June for the vear or any other six month period if
deemed necessary and suitably adjusted upward to coincide with the Deviation Price Vector.

3 The Cap rate for the charges for the Deviation for the generating stations regulated by CERC using coal/lignite or
gas supplied under Administered Price Mechanism (APM) as the fuel, shall be the valuecoinciding withthe energ’y
charges on imported coal on Deviation Price Vector.

(4) The Charges for Deviation may be reviewed by the Commission from time to time and shall ne re-notified
accordingly.
{5) The infirm power injected into the grid by a generating unit of a generating yation duting the testing, prior to

COD of the unit shall be paid at Charges for Deviation for infirm power injected infy the grid, “onsequent to testing, for a

B

period not exceeding 6 months or the extended time allowed by the Commig’;on in the Central Electricity Regulatory
Lcmm1§sxon (Grant of Connectivity, Long’—term ;’»‘&ccre:ss a@i Med: in-term Q’E; en Access and related matters)
Regulations, 2009, as amended from time to time, subject to ceilir

L - g of Cap 12'%:s corresponding to the main fuel used for
such injection as specified below:

|
|
|
|
|
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Domestic coal/ Lignite/Hydro T 1.78 / kWh sent out
APM gas as fuel T 2,827 kWh sent out up to 31.3.2014and thereafter,
T 564/ kWh sent out
Imported Coal ¥ 3.03 /kWh sent out
RLNG T 8247 kWh sent out
(&) Charges for Deviation of Inter-regional Exchange between the two asynchronously inter-connected Regions

shall be computed by the respective Regional Power Commitiee, based on Charges for Deviation as per the frequency
of the respective Region, The amount to be settled for the inter-regional exchanges shall be average of the Charges for
Deviation computed for the two regions by way of such inter-change.

6. Declaration, scheduling and elimination of gaming

{H The provisions of the Grid Code and the Central Electricity Regulatory Commission (Open Access wn inter-
State Transmission} Regulations, 2008, as amended from time 1o time, shall be applicable for declaration of capacity,
scheduling and elimination of gaming.

{2)  The generating station, as far as possible, shall generate electricity as per the day-ahead generation schedule
finalized by the Regional Load Despatch Centre in accordance with the Grid Code:

Provided that the vevision in generation schedule on the day of operation shall be permitted, in accordance
with the procedure specified under the Grid Code and Central Electrielty Regulatory Commission (Open Access in
inter-State Transmission) Regulations, 2008, as the case may be.

{3} The Cormission, either suo mwotu or on 2 petition made by RLDC, or any affectedparty, may initiate
proceedings against any generating company or seller on charges ofgaring and if required, may order an inquiry in
such manner as decided by the Commission. When the charge of gaming is established in the above inquiry,
theCommission may, withoot prejudice to any other action under the Act or regulations thereunder, disallow any
Charges for Deviation received by such generating company or theseller during the period of such gaming”

7. Limits on Deviation volume and consequences of erossing Hinits

(1) The over-drawals / under drawals of electricity by any buyer during a time block shall not exceed 12% of its
scheduled drawal or 150 MW, whichever is lower, when grid frequency i3 *49.70°Hz and above:

Provided thatno overdrawal of electricity by any buver shall be permissible when grid frequency &8 "below
4970 He",

Explanation: The limits specified in this clause shall apply to the sum total of over-drawal by all the intra-Siate entities
in the State including the distribution companies and other intra-State buvers, and shall be applicable at the inter-State
boundary of the respective State,

{2y The under-injection / over-injection of electricity by a sellerduring o time-block shall not exceed 12% of the
scheduled injection of such selleror 130 MW, whichever is lower when frequency i3 *°49.70 Hz and above:

Provided that

{i} no under injectionof electricity by a sellershall be permissible when grid frequency iz "helow 49.70 Hz" and
no over injection of electricity by a seller shall be permissible when grid frequency is 50,10 Hz and above”.

{ii) any infirm injection of power by a generating station prior to COD of a unit during testing and commissioning
activities shall be exempted from the volume Hmit specified above for a period not exceeding 6 months or the extended
time allowed by the Commission in accordance with the Connectivity Regulations,

(i) any drawal of power by a generating station prior to COD of a onit for the startup activities shall be exempted
from the volume lmit specified abovewhen grid frequency is *49.70" Hz and above”.

3 In addition to Charges for Deviation as stipulated under Regulation 5 of theseregulations, Additional Charge
for Deviation shall be applicable for over-drawal as well as under-injection of electricity for each time block in excessof
the volume limit specified in Clause (1) and (2) of this regulation when average grid frequency of the time block is
4970 Hz and above” at the rates specified in the table A & B below in accordance with the methodologyspecified in
clause {7)of this regulation:

S4 GI)Y -5
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TABLE-A

When 12% of Schedule is less than or equal to 150 MW

{(iy . | For over drawal of electricity by any buyer in | Equivalent to 20% of the Charge for Deviation
excess of 12% and up to 15% of the schedule ina | corresponding to average grid frequency of the
time block time block.

(ity | For over drawal of electricity by any buyer in | Equivalent to 40% of the Charge for Deviation
excess of 15 % and up to 20% of the schedule in | corresponding to average grid frequency of the
a time block time block.

(i) | For over drawal of electricity by any buyer in | Equivalent to 100% of the Charge for Deviation
excess of 20 % of the schedule in a time block corresponding to average grid frequency of the

time block.

(ivy | For under injection of electricity by any seller in | Equivalent to 20% of the Charge for Deviation
excess of 12% and up to 15% of the schedule ina | corresponding to average grid frequency of the
time block time block.

(v} | For under injection of electricity by any seller in | Equivalént 10 40% of” the Charge for Deviation
excess of 15 % and up to 20% of the schedule in | corresponding to average grid frequency of the
a time block time block.

(vi) | For under injection of electricity by any seller in | Equivalent to 100% of the Charge for Deviation
excess of 20 % of the schedulein a time block corresponding to average grid frequency of the

time block.

B When 12% of Schedule is more than 150 MW

(i) | For over drawal of electricity by any buyer is | Equivalent to 20% of the Charge for Deviation
above 150 MW and up to 200 MW in a time block | corresponding to average grid frequency of the

time block.

(i) | For over drawal of electricity by any buyer is | Equivalent to 40% of the Charge for Deviation
above 200 MW and up to 250 MW in a time | corresponding to average grid frequency of the
block time block.

(ili) | For over drawal of electricity by any buyer is | Equivalent to 100% of the Charge for Deviation
above 250 MW in a time block corresponding to average grid frequency of the

time block,

(iv) | For under injection of electricity by any seller is | Equivalent to 20% of the Charge for Deviation
above 150 MW and up to 200 MW in atime block | corresponding to average grid frequency of the

time block.

{(v) | For under injection of electricity by any seller is | Equivalent to 40% of the Charge for Deviation
above 200 MW and up to 250 MW in a time | corresponding to average grid frequency of the
block time block.

{(vi) | For under injection of electricity by anv selier is | Equivalent to 100% of the Charge for Deviation
above 250 MW in a time block corresponding o sverage grid frequency of the

time block,
TABLE-B
When 12% of Schedule is less than or equal to 150 MW

(i) | For under injection of electricity by | Equivalent to 20% of the Cdp Rate for Deviations of 303.04
any seller in excess of 12% and up to | Paise/kWh or the Charge for Deviation corresponding to
13% of the schedule average grid frequency of the time block, whichever is Jess,

(i) | For under injection of electricity by | Equivalent to 40% of the Cap Rate for Deviations of 303.04
any seller in excess of 15 % and up | Paise/kWh or the Charge for Deviation corresponding to
to 20% of the schedule average grid frequency of the time block, whichever is less.

(iii) | For under injection of electricity by | Equivalent to 100% of the Cap Rate for Deviations of 303.04
any seller in cxcess of 20 % of the | Paise/kWh or the Charge for Deviation corresponding to
schedule average grid frequency of the time block, whichever is less.

B | When 12% of Schedule is more than 150 MW ‘ :

(1) | For under injection of electricity by | Equivalent to 20% of the Cap Rate for Deviations of 303.04
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any seller is above 150 MW and up to | Paise/kWh or the Charge for Deviation corresponding to
200 MW in atime block average grid frequency of the time block, whichever is less,

(i) | For under injection of electricity by | Equivalent to 40% of the Cap Rate for Deviations of 303.04
any seller is above 200 MW and up | Paise/kWh or the Charge for Deviation corresponding to
to 250 MW in a time block average grid frequency of the time block, whichever is {ess.

(ifiy | For under injection of electricity by | Equivalent to 100% of the Cap Rate for Deviations of 303.04
any seller is above 250 MW in atime | Paise/kWh or the Charge for Deviation corresponding 1o

block average grid frequency of the time block, whichever is less.
Provided that - )
{1} Additional Charge for Deviation for under-injection of eleetricity, during a time-block in excess of the volume

limit specified in clause (1) and (2) of this regulation when grid frequency is *'49.70 Hz and above™, by the generating
stations regulated by the CERC using coal or lignite or gas supplied under Administered Price Mechanism (APM} as
the fuel shall be at the rates specified below in accordance with the methodology specified in clause (9) of thig
regulation:

(i) Any drawal of power by a generating station prior to COD of a unit for the start up activities shall be exempted
from the levy of additional Charges of Deviation.

{4) In addition to Charges for Deviation as stipulated under Regulation 5 of these regulations, Additional Charge for
Deviation shall be applicable for over-injection/under drawal of electricity for each time block by a seller/buyer as the
case may be when grid frequencyis “*50.10 Hz and above” at the rates equivalent to charges of deviation compsponding
to the grid frequency of “below 50.01 Hz but not below 50.0 Hz”.

(6) Methodologies for the computation of Charges for Deviation and Additional Charges for deviation for each
regional entity for crossing the volume limits specified for the under-drawal /over-injection and for over~drawal and
under-injection in clause (3) of this regulation shall be as per Annexure-1 and IT of these Regulations respectively.

(6) In addition to Charges for Deviation as stipulated under Regulation 5 of these Regulations, Additional Charge for
Deviation shall be applicable for over-drawal or under-injection of electricity when grid frequency is “*below 49.70
Hz'* in accordance with the methodology specified in clause (8) of this regulation and the same shall be equivalent to
100% of the Charge for Deviation of 824.04 Paise/kWh corresponding to the grid frequency of "below 49.70 He".

Provided further that Additional Charge for Deviation for under-injection of electricity by a seller, during the
time-block when grid frequency is “‘below 49.70 Hz™, by the generating stations regulated by CERC using cosl or
lignite or gas supplied under Administered Price Mechanism (APM) as the fuetl in accordance with the methodology
specified in clause 8 of this regulation shall be equivalent to 100% of the Cap Rate for Deviations of 303.04
Paise/kWh.

Explanation: Additional Charges for Deviation shall not be applicable for net over drawls by a region as & whole from
other regions, '

{7 The Additional Charge for Deviation for over-drawal and under-injection of electricity for gach time block in
excess of the volume limit specified in clause (1) and (2) of this Regulation when grid frequency is "49.70 Hz and
above" shall be as specified by the Commission as a percentage of the charges for the Deviation corresponding to
average grid frequency of the time block with due consideration to the behaviour of the buyers and sellers towards grid
discipline:

Provided that the Commission may specify different rates for additional Charges for Deviation for over
drawals and under injections depending upon differen: % deviation from the schedule in excess of the volume limit
specified in clause (1) and (2) of this Regulation. !

(8 The additional Charge for Deviation for over-drawals and under-injection of electricity for each time block
when grid frequency is “below 49.70 Hz" shall be asspe:ified by the Commission as a percentage of the charges for
the Deviation corresponding to average grid frequency of the time block with due consideration to the behaviour of
the buyers and sellers towards grid discipline: ‘

Provided that the Commission may specify different rates for Additional Charges for Deviation for over
drawls and under injections and for different ranges of frequencies ‘below 49.70 Hz'.
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&) The Additional Charge for Deviation for under-injection of electricity during the time-block in excess of the
volume limit specified in Clause (2) of this regulation when grid frequency is *49.70 Hz and above’, by the generating
stations regulated by CERC using coal/ lignite or gassupplied under Administered Price Mechanism (APM) as the fuel
shall be as specified by the Commission as a percentage of the Cap Rate or the Charges for Deviation corresponding to
the grid frequency of the time block, or both with due consideration to the behaviour of the generating stations regulated
by CERC towards grid discipline; '

(10) In the event of sustained deviation from schedule in one direction (positive or negative) by any regional
entity, such regional entity (buyer or seller) shall have to make sign of their deviation from schedule changed, at least
once, after every 12 time blocks. To illustrate, if a regional entity has positive deviation from schedule from 07.30 hrs
to 10.30 hrs, sign of its deviation from schedule shall be changed in the 13th time block i.e. 10.30 to 10.45 hrs from
positive to negative or negative to positive as the case may be.

(§33 Payment of Charges for Deviation under Regulation 5 and the Additional Charges for Deviation under Clauses
(3) and (4) of this regulation, shall be levied without prejudice to any action that may be considered appropriate by the
Commission under Section 142 of the Act for contravention of the limits of over-drawal/under drawal or under-
injection /over-injection as specified in these regulations, for each time block or violation of provision of clause 10 of
these regulations.

(12)  The charges for over-drawal/ under-injection and under-drawal/over-injection of electricity shall be computed
by the respective Regional Power Committee in accordance with the methodology used for preparation of ‘Regional
Energy Accounts’,

{(13)  The Regional Load Despatch Centre shall,on monthly basis, prepare and publish on its website the records of -

the Deviation Accounts, specifying the quantum ofover-drawal/under-injection and corresponding amount of Charges
for Deviation payable/receivable for each buyer and seller for all the time-blocks when grid frequency was "49.90 Hz
and above” and "below 49.90" Hz separately.”

8. Compliance with instructions of Load Despateh Centre

Notwithstanding anything specified in these Regulations, the sellers and the buyers shall strictly follow the
instructions of the Regional Load Despatch Centre on injection and drawal in the interest of grid security and grid
discipline.

9. Accounting of Charges for Deviation

(1) A statement of Charges for Deviations including Additional Charges for Deviation levied under these regulations
shall be prepared by the Secretariat of the respective Regional Power Committee on weekly basis hased on the data
provided by the concerned RLDC(s) by the Thursday of the week and shall be issued to all constituents by next
Tuesday, for seven day period ending on the penultimate Sunday mid-night,

(2) All payments on account of Charges for Deviation including Additional Charges for Deviation levied under these
regulations and interest, if any, received for late payment shall be credited to the funds called the “Regional Deviation
Pool Account Fund”, which shall be maintained and operated by the concerned Regional Load Despatch Centre in
each region in accordance with provisions of these regulations.

Provided that ~

® the Commission may by order direct any other entity fo operate and maintain the respective “Regional
Deviation Pool Account Fund™

(i) separate books of accounts shall be maintained for the principal cufﬁpanem and interest component of
Charges for Deviation and Additional Charges for Deviation by the Secretariat of the respective Regional Power
Committee.

(3) All payments received in the “Regional Deviation Pool Account Fund” of each region shall be appropriated in the
following sequence:

(a) First towards any cost or expense or other charges incurred on recovery of Charges for deviation.
(b) Next towards over dues or penal interest, if applicable.

{c) Next towards normal interest.

(d) Lastly, towards charges for deviation and additional charges for deviation.
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Explanation: Any Additional Charge for Deviation collected from 4 regional entity shall be retained in the “Regional
Deviation Pool Account Fund” of the concerned region where the regional entity is located.

10. Schedule of Payment of Charges for Deviation

{1) The payment of charges for Deviation shall have a high priority and the concerned constituent shall pay the
indicated amounts within 10 (ten) days of the issue of statement of Charges for Deviation including Additiona Charges for
Deviation by the Secretariat of the respective Regional Power Committee into the “Regional Deviation Pool Account
Fund™ of the concerned region.
(2} 1 payments against the Charges for Deviation including Additional Charges for Deviation are delayed by miore than two

days, i.e., beyond twelve (12) days from the date of issue of the statement by the Secretariat of the respective Regional
Power Committee, the defaulting constituent shall have to pay simple interest @ 0.04% for each day of delay,

(3) All payments to the entities entitled to receive any amount on account of charges for Deviation shall be made within
2 working days of receipt of the payments in the “Regional Deviation Pool Account Fund” of the concerned region.

Provided that -

(i) in case of delay in the Payment of charges for Deviations into the respective Regional Deviation Pool Account Fund
and interest there on if any, bevond 12 days from the date of issue of the Statement of Charges for Deviations the
regional entities who have to receive payment for Deviation or interest thereon shall be paid from the balance available if any,
int the Regional Deviation Pool Account Fund of the region. In case the balance available is not sufficient to meet the payment
to the Regional Entities, the payiment from the Regional Deviation Pool Accounts Fund shall be made on pro rata basis from
the balance available in the Fund.

(i1} the liability to pay interest for the delay in payments to the “Regional Deviation Pool Account Fund” shall remain till
interest is not paid; frrespective of the fact that constituents who have to receive payments have been paid from the
“Regional Deviation Pool Account Fund” in part or full.

(4} All regional entities which had at any time during the previous financial year failed to make payment of Charges for
Deviation including Additional Charges for Deviation within the time specified in these regulations shall be required to
open a Letter of Credit (LC) equal to 110% of its average payable weekly Hability for Deviations in the previous financial
vear, in favour of the concerned RLDC within a fortnight from the date these Regulations come into force.

Provided that —

{1 if any regional entity fails to make payment of Charges for Deviation including Additional Charges for Deviation
by the time specified in these regulations during the current financial vear, it shall be required t open a Letter of Credit
equal to 110% of weekly outstanding liability in favour of respective Regional Load Despatch Centre within a fortmight
from the due date of pavment.

(i) LC amount shall be increased to 110% of the payable weekly liability for Deviation in any week during the
year, if it exceeds the previous 1.C amount by more than 50%.

Hlustration: If the average payable weekly lability for Deviation of a regional entity during 2009-10 is 20 crore, the
regional entity shall open LC for 22 crore in 2010-11. If the weekly payable Hability during any week in 2010-11 is
T35 crore which is more than 50% of the previous financial year’s average payable weekly lability of Rs 30 Crore, the
concerned regional entity shall increase the LC amount to 38.5 Crore (1.1*335.0) by adding T16.5 Crore,

(5) In case of failure to pay into the “Regional Deviation Pool Account Fund” within the specified time of 12 days from
the date of issue of statement of charges for Deviations, the RLDC shall be entitled to encash the LC of the concerned
constituent to the extent of the default and the concerned constituent shall recoup the LC amount within 3 days.

i1 Application of fund collected through Deviations

The surplus amount, if any in the Deviation Pool Account Fund as on last day of the month, shall be
transferred to a separate fund namely "Power Systems Development Fund” specified by the Commission in the first
week of the next month and shall be utilized, for the purpose specified by the Commission.

12. Power to Relax

The Commission may by general or special order, for reasons to be recorded in writing, and after giving an
opportunity of hearing to the parties likely to be affected by grant of relaxation, may relax any of the provisions of these
regulations on its own motion or on an application made before it by an interested person.

59 52/14-&
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13, Power to issue directions:-

If any difficulty arises in giving effect to these regulations, the Commission may on its own motion or on an
application filed by any affected party, issue such directions as may be considered necessary in furtherance of the
objective and purpose of these regulations,

14.  Repeal and Savings

{1 On commencement of these Regulations, Central Electricity Regulatory C’omm}sqmn (Unscheduled
Interchange charges and related matters) Regulation, 2009 shall stand repealed.

{2} On commencoment of these Regulations, any reference to the Central Electricity Regulatory Commission
(Unscheduled Interchange charges and related matters) Regulations, 2009 in any of the Regulations, Standards, Codes
or Procedures of the Central Electricity Regulatory Commission shall deemed to be replaced by Central Electricity
Regulatory Commission (Deviation Settlement Mechanism and related matters) Regulations, 2013,

{3} On commencement of these Regulations, the “Regional Unscheduled Interchange Pool Account Funds” shall
continue to operate till the Ul accounts seftlement for the period prior to commencement of these Regulations is
completed and balance if any, in UI Pool account shall be transferred to the Power System Development Fund.

A K. SAXENA, Chief (Engineering)
{ADVT. II/4/Exty /150/13]
Annexure-|

Methodologies for the computation of Charges of Deviation and Additional Charges for deviation for each
regional entity for crossing the volume limits specified for the over-drawal/under injectionby Buyer/Seller

1. When the grid frequeney is 49.7 Hz and above

A, When Dy, 1.e. Deviation from schedule in a time block in MW is less than (+/-}12% of the schedule in MW or
150 MW whichever is lower in cach time block, Dy, to be payable by the regional entity at normal Charges for
Deviation;

3. When Dy, 1.e. Deviation from schedule in a time block in MW is more than (+/-)12% of the schedule in MW or
150 MW whichever is lower in each time block

{\i} }b Dyt f}}“ﬂiz

Where
Dy = {+/-312% of Scheduled Generation (SG) or 150 MW whichever is lower,
Dppgy = Deviation inexcess of (+/-312% of the SG or 150 MW whichever is lower in each time block

{in Do = Dy— 1y

(1if} The Charges for Deviation corresponding to Dy, shall be pavable by the regional entity at normal
Charges of Deviation; In addition, graded Additional Charges for the Deviation for D55, shall be payable by the
regional entity for over drawal/under injection for crossing the volume limit on the basis of percentage term or
MW terms as the case may @ 20%, 40%, 100% of Charge of Deviation for the incremental deviation in each
slab. The same is illustrated as under:

Hustrations "A" When 12% of Schedule is less than or equal to 150 MW

Category Additional Charges for Deviation

Dy is abovel2% and up to 15% | 50 x (Dg- 12% of schedule) x Charge for Deviation

of schedule in MW corresponding to average grid frequmcy of the time block

Dy is abovel5% and up to 20% | [100 = (D4~ 15% of schedule) + 1.50 x schedule] x Charge

of schedule in MW for Deviation corresponding to average grid frequency of the

) time block

Dy, 15 above20% [250 x (Dy- 20% of schedule) + 6.50 * schedule] * Charge
for Deviation corresponding to average grid frequency of the
titné h}OCk S -
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fustrations "B"  When 12% of Schedule is more than [50 MW

Category Additional Charges for Deviation
Dy, is above 150 MW and up to | 50 x (Dg- 150) % Charge for Deviation corresponding to
200 MW average grid frequency of the time block

Dy is above 200 MW and up to | {100« (Dy- 200y + 25007 x Charge for Deviation

250 MW corresponding to average grid frequency of the time block

Dy, is above 250 MW [250 = (Dy~ 250) -+ 7500] = Charge for Deviation
corresponding to average grid frequency of the time block

Note:The Additional Charge for Deviation for under-injection of electricity, during the time-block in excess of the
volume limit specified in clause 7 (1) and (2) of the Regulation when grid frequency is ““49.70 Hz and above’,
by the generating stations regulated by the CERC using coal or lignite or gas supplied under Administered
Price Mechanism (APM) as the fuel shall be calculated with the Cap Rate for Deviations of 30304 Paise/kWh

or the Charge for Deviation corresponding to average grid frequency of the time block, whichever is less.

Tod

When the grid frequency is below 49.7 Hz and above

The charges for deviation corresponding to Dy, shall be payable by the regional entity at 1648.08 Paise/kWh

including additional charges for the deviation payable by the regional entity at 824.04 Paise/kWh.

Note: The charges for Deviation and the additional charges for Deviation for under injection, during the time
block when grid frequency is below 49.70 Hz, by the generation station regulated by the Commission
using coal or lignite or gas supplied under Administrative Price Mechanism (APM) as the fuel shall be

calculated corresponding to the cap rate for deviations of 303.04 Paise/kWh.

Annexuredi

Methodologies for the computation of Charges of Deviation and Additional Charges for deviation for each

regional entity for crossing the volume limits specified for the under drawal/sver-injection by buyer/Sefler

Al When Dy, Le. Deviation from schedule in a time block in MW is less than {+/-312% of the schedule in MW or
150 MW, whichever is lower in each time block, Dy, to be payable by the regional entity at normal Charges for

Deviation;

B. When Dy, Le. Deviation from schedule in a time block in MW is more than (+/-12% of the schedule in MW or

150 MW, whichever is lowerin each time block:
(i) Dy =Dp+ D

Where
Dy = {(+312% of SG or 1530 MW whichever is lower,
Doy = Deviation inexcess of (+/-)12% of 8G or 150 MWwhichever is lower in each time block,

{it) D = Dy~ Dy

(i) The Charges for Deviation corresponding to Dy shall be receivable by the regional entity at normal
Charges of Deviation or the ceiling rate whichever is lower; the regional entity shall not be entitled to any

receivable for Dyysy

C. Additional Charges for the Deviation D5, shall be payable by the regional entity for under drawal/over

injection when grid frequency is 50.10 Hz or above in accordance with clause 7 (4) of this Regulation.
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